CENTRAL ADMIN ISTRATIVE TR IBUNAL
CALCUTTA BENCH

No, U, A, 1119 of 1996

bate of Order 3 25.9.1996

Present 3 Hon'ble Mr.Justice A.K.Chatterjees Vice-Chairman.

Hon'ble DreBoC.Sarmaa Adminigtrative Member.
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For the applicant mr.m,p.ﬁais counsel.

For the respondentss Mr.S.K.Outtas counsel (For Res.2 and 3).
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Hemrd ld.counsel- for both tha.partiese

2. LdaCOUDSEl For the appl*cant states that he had received
the interview letter aend duly appeared before the UePe5.Co
and at present, he has no grlevance on that score. Ik the
cirtumstances) he does not press this appllcatlon: except
that there may . be an order for: pagment oF TA/DA to the ,
-appllcant. S e

3, Ih psrusal: of the order dated 11, 9 1QQGa we find that it
was recorded that the applicént shall” 70t be entitled to any
TA/DA expenses for appearing in such interview till further
orders. Under the circumstances» we considéi that this

'jg ' interim order sha&i not stand in the way of granting such
f . TA/DA: uhiﬁh may be admissible to the appllCdnt9 under the
rules. ' '

4, The application is accordingly treated to be disposed of
as withdrawn. NO order. is made as to costs. |
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